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FOURTBBNTH KERALA LECIISLATWB ASSEMBLY

Seventh Session

BULLBTIN - PART tr
August 7' 2017.

No : 298

Tbc Kcrda Mrritimc Bodfd Bi[' 2017 -
Rccommcldaiion of thc Govc6or

The Govemor has made fl€c€ssary l€commendation under Article

20? (3) of the Constitution of India in respect of the above bill

V. X, Btbu Pr.hsh,
Sc4lctrrY


